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This the 19t?”day of May . 2003

HOM'BILLE SH. KULDIF SINGH. MEMBER tJ)

0.4 N . 11B5/2003 '

Dharamveer Singh

S/o Sh. Sher Singh,

Viltage Majhri, P.0.Gobuhana.
District Jhaijjar f{Haryana).

-

0.4 N, 11SH/2003

- P.itambar -Yadav, el

—

5.'P .. Jaf farpur Rautamor,

New Delh|—110073 oo

o

3/0 Shri1 Mohan Yadav,
viltage Dabar Enclave,

District Najafgarh,

n«,{'{ . . 'f‘."

L0.A.No.. ﬂﬁ@fﬂﬂﬂﬂ%ikrg_,
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Krishan Kumar,-.. o
S/o .Shri.- Fateh Singh,- . _
Viltage Khedka Gujar,
P.0O.Dulheda, ‘

District Jhalj har(Haryana)
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Ramech we

S/0 Shri. Kartar SKngh
anlage MaJhrt

P .0.Gobuhana, - .wﬁ
sttrlct JhaJJhar {Harvana).

o
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Jagdish, .

S/o .Shri Laddu Lal .-
Village & P.O. Issapur,
New Delthi-110073. .

Q.. A o .. 1 190/2003

Sura] Praliash,

S/o0 Shri Kewal Singh,
Village & P.0O. Issapur,
New Delhi1—-110073.

Q. A No. 1 1D1/2003

Jaivir Singh.

S/0 Shri Nafe Singh,

Village Majhri,
P.0O.Gobuhana,

District Jhajjhar (Haryana).
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0.A No. 1 192/2003

Ancop Singh,

S/o Shri Kedar Singh,
Village & P.0O. Issapur,
New Delhi-110073.
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Ramesh Chand,

S/o Shri Blshamber ‘Dayal,
Village & P.O. Issapur,
New Delhi-110073.
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Dllbagh
S/o Shri Saradara,

§? ~-Village Majhri,

P.0.Gobuhana,
District Jha;;har (Harvyana).

QA mu» nm%‘"m_

. .11" . e

'Mahaveer S1ﬁgh
S/o".Shri Rata

Sifigh,

Village Khedka'GuJJar P.O. Dulhera

DlStFIut Jha;lhar-(Haryana)

@_A Mo, 1196/2003

Ré@fﬁder-8+ngh;=
S/o Shr.i. Tara’ Chand,
.thlage Bhovapur"

& p.o. Rathdhana),

:Dlstrlct Sonepat (Haryana)

Y Q.A.No. 1197/2003

Dharambeer,

S/o Shri Suraj Bhan,
Vitlage & P.O. Issapur,
New Delhi-110073.

0.A.No. 1188/2003

Ram Avtar

S/o0 Sh. Jai Narayan,
Viltage & P.O. Badli,
(Haryana).

0. A No. 1199/2003

Ishwar Singh,._

S/o Shri Mansa Ram,

Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).
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‘ 0.A. M. 1200/2003

Satveer,

S/o0 Shri Ram Chand,
Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

0.A.No. 1201/2003

Ganesh Yadav,

S/o Shri Mohan Yadav,
Village Dabar Enclave,
P.O.Jaffarpur Rautamor,
District Najafgarh,

New Delhi-110073.

! QAN 202/ 2003

Raj Kumar,
S/o Shri Prsthv:

Vllkage & - PMO“»Issapur om0t

New Delh|—110073
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Ramesh Kumar

S/o Shri Balwant Slngh
Vlllage MaJhrl
P.0O:Gobuhana,

District JhaJJhar (Haryana)
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Parmanand .

S/o Shri BuJan Stngh

Viltage Magri,

P.0O.Gobuhana, - ,
District Jhajjhar {(Haryana).
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0.A.No. 1205/2003

Rohtash,

S/o0 Shri Ramer Singh,
Village Majhri,
P.0O.Gobuhana,

District Jhajjhar (Haryana).

0.A. No. 1206/2003
Mamman Singh,

S/o0 Shri Sukhi Ram,
Village & P.O. Issapur,
New Delhi—-110073.

0.A . No . 1207/2003

Bhim Singh,

S/o Shri Sher Singh,
Viltage & P.0. Issapur,
New Dethi—-110073.
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W20 Shri Dharam Pal Singh,

0. .A_ MNo. 1 208/200%

Suresh Das

5/¢ Shri Chattar Das.
Village & P.O. Mitrau,
New Delh1--1100732.

0. A . No. 1208/2003

Dharamveer

S/0 Shri Sri Krishan,
Village & P.0O. Issapur,
New Dethi-110073.

0.A.No. 1210/2003: = - RSE

lai Prakash, .
/0 Shri Anandi Ram, SRS PN A
Vi-'lage & P.0. Jaffarpur, e ' ’
New Delhi-110073. “

O.A.No. 1211/2003 . L
Ravinder'Rai,

S/o°Shri Jaddu Rai,

Village Dabar Enclave,
P.O.Jaffarpur Rautamor,

District Najafgarh,
New Deih|—110073

O.A Ko nznz[zaa@i

mt.'Anita,

Village & P.0. {ssapur, ' - i Ry e :
New Delhi-110073. o —APPLICANTS
i(By Advocate: Sh. L.C. Goyal alongwith

Ms. Man jusha Wadhwa and

Ms. Pratibha Kumari)

Versus
1. National Bureau of Plant Genetio
Resources, |1.C.A.R., PUSA, e -

New Delhi-110 012.
(through its Director)

2. The Indian Council of Agricultural Research
PUSA, New Delhi-110 012. . . .
(Through its Director General) ~RESPONDENTS

O RDE R (ORMNL)

common issue of facts and law is involved




respondents are acting in

the.  orders based on the DOPT scheme of 7.

L 51
2. Appficants are aggrieved of the fact that despite their
continuous long service as casual labour as all the applicants
have been appointed during the year 1877 to 1992 at different
times but they have not been regufarised. ALl the applicants.
claim that they have been worlking for the last so many years

but 1ave  not been regularised. For this purpose they have

-

relied on a scheme issued by Ministry of Personnel, Public

= Departmeni Gf:p

Grievances and Persions stsomnel & T raining

vide their OM dated 7.6.88. it is  further stated that’

respondents vide order Annexure A-1 dated 29.10.989 has orderé&d
» _ _ Era BT TEE NIRRT

that as per the recommendations of the commitieeﬁj

for. the purpose continued in.OM'datéd-T.S

wages to be made to the casual labourers engage

Bureau of Plant Genetic Resources, Issapuria
piecemeal fashi

~

3. However., counsel for apbllcants was unablé to point out if
any iunior to the applicants have been regularised or if any
seniority list is being maintained. Counsel-for appilcants
has also been unable to satisfy, i1t at all thg apblicants_had
ever made any representation Aseekang regularisation.
Applicant s counsel submitted thatl though applicants had been

agitating through their union feor regularisation Dbut It

appears that everything was only oral as no representation hasf

ever submitted by the Union has been annexed with the OA. The

fact that respondents had applied the schemefdated‘?.G.SB_;: 
precemeal fashion as per Annexure A-1, so it
that respondents in spirit appears to -have =

~F 7 82 oo LN
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4. I think these 0OAs can be disposed of at this initial stage

itself without issuing netice ta the respondents with a

direction to them to examine the case of the applicants for

regularisat ion. tf the applicants can be regularised in
accordance with the scheme dated 7.6.88. l'hey should pass a
reasoned and speaking -orderiffiereon .. LS LT T

Cf\ . ) . , . | " ». ;?;

For this purpose, let these QASJ be tregted

reptesentation_,gf,

™ the copy.othhis ordervto the respondent
v;,passi; reasoned and speaklng order thereon-w;thin

3 months from the date of recelpt of a Copx,qf-iggé

S B AL copy of "this order be placed in’
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"RULDIP SINGH )
Member (J)
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